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BEFORE THE c:NTFAL AOMINISTFATIJE TFIBUFAL 

EMNG LORE 

1TD THIS THE 7th DAY OF OCTOBER, 1937 

Present 	: Hon'ble Sri L.H.A.1\aco flember 	(A) 

Hon'ble Sri Ch.Fhornakrjshna F.ao Mmber 	(j) 

p1.i.Ccitiofl No.272JB7j) 

Je i ii ct V V 
I/u Mancntwdi, 
II Cross, Mysore South, 

Mysore - 571 UUB. 

Sri M.5.nand3romu 

'is. 

The Lnjon of India 
repi:ented by the 

Secretory to Oovurnment, 

linistry of Transports, 
Jeportment of Ri1u0ys, 
Fail Ehav0n, 

New Jaihi - 11J 

The flenrul lonocel, 

Southern Failways, 
- - 	 Pork Town, 

flodros - 301 0j3. 

Applicant 

hdvocate ) 

The Arsistont Personnel 
Officer (ME), 

Southern F iluy, 

H0duurtI Office, 
Poronne1 Eronch, 

- 3QU [JJ3. 

The Jerk0 flonocoi, 
Southern 	ilua'is, 
OIE rionasul 	Office, 

Mysore South, 
Mysore. 	 Fespondents 

( Sri F.J.Lekshmcnachar 	... 
	dvocate ) 

This application hos come up before the Court 

toJay. Hon'ble Sti Ch.Farnakrishna Fao, Mmber (J) mode 

the followinc : 

0 F. 3 Eh 

This is an application filed under Section 19 

of the Administrative Tribunals Act, 1935 (tActs,  for shoit). 
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2. 	The facts civinc rise to this application 

lie in a narrow compass. The applicant was workinc es 

a Fe,ii—sl illed Aitisn fliado III in the Southern Filway 

Jorkohot, 1ysorcespondent 4 —14) until he was removed 

from service on 13.J.1e7u,after holdinc disciplinary 

proceednr &cainst him, in which the cha e of theft 

of Failaay property w s established. Acainst the order 

ps eed by 14, the aaplicnt preferred an appeal to the 

Chief Jerks ncinaiar, Southern r cilway, 	dras-, which 

WCE rejected. The revision petition prefoired by the 

apilicant was also rejected. 	Acciioved by the sme, the 

applicant filed 	writ petition in the Hich Court of 

arnataa, which was dismissed on 31.1u.77 by a sincle 

Judy e. acainst that order the applicant filed an 

appeal which ws heard Ly a Division bench on 3J.11.84. 

hile aliowinc the appeal, the Division Eunch quashed 

the oid 	of the aurellata and reJisjcn_l authorities 

and remitted the matter to the appellate authority for 

fresh disposal in the licht of the obseivations made 

by the Scuit. .ccoidinely, the a:pellate authority 

iecsnsideiad the maL her and rejected the apeal. 

Ascriaved, the applicant has filed this application. 

Sri I .J.LsIshmn_ char, learned counsel 

for the respondents, has iid a preliminary objection 

tht this pplication is not maintainbl8 because tbe 

applicant has not exhausted the remedies available to 

him unJi the Failuey ¶3ervent'(Jiscipline L Appeal) 

FLubs, 	Under Fule 2 of the sid Rules, the applicant should 

have preferred a revision petition to the General Manager, 
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Southern Failway, liadras (R2) and therefore the 

application is not maintainable in terms of Sec.20 

of the Act. 

SriM.S.Mnandaramu, learned counsel for 

the applicant, submits that it is not imperative to 

exhaust the remedies bafoze approachino this Tribunal 

for relief; that the applicant is an aced person; that 

the matter has been pendinc for over a decade and in the 

interest of speedy disposal, the application may be 

entertained by the Tribunal. 

Sri Achar submits in r eply that the ap4jcant 

had avalied of the remedy of revision even in the first 

round of this litic'atjcn and there is not hjnc in the 

judrement of the Division Bench of the High Court of 

\arnataka which warrants the exclusjo -i of the remedy by 

way of revision, 

3, 	dehave considered the xjval contentions 

carefully. Normally, tne applicant should exhaust all 

the remedies before appraochinc this Tribunal foi 

redress. He has not broucht to our notice any compelljnc 

cround for relaxinc this procedure. Je, therefore, 

uphold the preliminary objection. However, as the appli— 

( : 

	 cant is an aced person and the matter hs ben pendi 

/ 	for over d dec, we direct that the revision petition 

as and when filed.beforthe appropriate authority shall 

B. 

	

	 be disposed of within 4 months from the date of filin 

of the revision petition by the applicant after affordino 

an opportunity to the applicant to appear in person, in 
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cae he has not been affordod uich an opportunity 

at the appellate tara 

7. 	In the View LJO have tat-en, we do not conidar 

it nec. E1 ' at thjb 	ti.r e to exrnina the mar it.E Lif 

caie Of 'Ll-le cpplicant. 

3. 	 In the result, 	Lipplice,tiun jE diL posed 

of on he lns jndjcitad bovc. Peitj: to beer the ii 

own co:b. 
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